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Learned counsel Mr R.Duttafor the

-.,,.. tem
\_'/ N 16‘"”‘

applicant.
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No show causerhanbeeﬁ eybmitted b:

o - ~
! .o

the respondents. Perused- the. §tatements
of: grievance dhd‘relléfs'sought for in
this appllcatlon. ixxug AREXEE
Appllcatlcn is admltted. Issue
notice on thé Eeegongents under Registe
post. Six weeks for wrltten statement.
List on 19.1.1996 for wrltten

statement and further orders.

" None is ‘present. Counter has not
been submitted. ) B
Adjourned‘to 1~3.96 for written

» .‘~"'

p—

statement and further orders.
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M R LDQutta for the appllcant move

present for the respondents, This'is
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ﬂ;g"};i“)dN‘(’)“ "(WB a matter of date of birth,

ated ..Nr(.'cr‘?,/ . | Issue notice on the respondents

i \ to shou cause aa1 to why the applicatan
: ' 3 )’/ . should not be admltted .and the relief
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_ Learned counsel Mr.R.“utta for the
applicant is present. Written statement has
not been submitted. Mr.S.5arma seeks time on
behalf of Mr.B.K.5harma for submission of
written statement.—ﬁaéks—%égz»fof'further
6 weeks. List on 26=4= 96, for hearinge
In the meantime respondents are allowed to
submit written statement with cogxﬁ;gradvance
to the counsel of the applicant. ‘

Mr S.Sarma for Mr B.K.Sharma submits
that hearing may be adjourned as written .
statement is being submitted. |

Hearing adjourned tc 5.6.96. In the
meantime respondents may file written-state-
ment with copy tc the counsel of the ap@lica

.

. »

Member

Mr.R.Dutta for the applicant. Case

is ready for hearing. List for hearing on
12-7-96.

by

o }y@*uﬂwg _ - Member

Mr. R. Dutta counsel for the applicant

present.

None present for the respondents.

>

Hearing adjourned to 18.7.96. L

.

' Member
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‘ BLK;Shéfma for the respondents.
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Mr R.Dutta for the . applicant. M

Counsel of the parties completed thei:

submissions. . Heating concluded. Judgmen
reserved.
:Mé&mr
Mr. A.K.Choudhury; Addl.

C.G.S.C. for the respondents.

. Judgement pronounced. The

application is dismissed in terms of

‘the order. No order as to costs.

Memi)er




p
- . -

1

Mr. R Dutta'

Shri Madusudan Roy Choudhury
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v
CENTRAL ADMINISTRAT IVE TRIBUNAL
GLAHATT BENCH GUYVAHAT I.5
O.A. No..l62 of 1995‘
Date of decision _ %é_Z%fEémv~~m__
o Y 'PETITIONER(S)

e B T Y

Union of Indla & Ors

4.--'«---'--r§1-.,-.w W M e sew e ocs o yame

Mr. B.K.Sharma

T ULEW G I TR TR CELE 1% s L% B SR W T e s wr wmeaEm i 4 v v

T )

ALVOCATE FOR THE

PET IT IONER (S )

RES PONDENT (S )

AL'VOCATE FOR THE
RESPONCENT(S)

THE HON'BLE SHRI G.L. SANGLYINE ADMINISTRATIVE MEMBER.

THE HON'BLE "~

1. Whether Reporters of local papers

t0 see the Judgement?

may be allowed Y2y

2, _lebe~referred to the Reporter or not? VY~

3. “hether thelr Lordships wish to see the falr

copy of the Judgement?

the other Benches? '

Judgemenf delivered by Hon'ble

L X .
: "fhﬁ;

[ pvo

4. uhéther the Judgement is to be circulated to

Administrative Member.

2¢6.7.

A}



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 162 of 1995.

~Date of decision : This the 26th day of July, 1996.
.Shri G.iisanglyine, Administrative Member.

Shri Madusudan Roy Choudhury,
Son 'of Late M.C.Roy Choudhury,
Supervising Assistant Station Master,
"N.F.Railway, Dibrugarh,
Assam ...... Applicant.

- By -Advocate Mr. R.Dutta.

-versus-

- 1. --Union of India ,
* . represented by General Manager,
N.F.Railway, Maligaon,
Guwahati-781011.

2. Geheral Manager,
' N.F.Railway, Maligaon,
"Guwahati-781011. -

3., Chief Personnel Officer,
N.F. Railway, Maligoan,
Guwahati~781011
4. Divisional Railway Manager,
" N.F.Railway, Tinsukia,
P.O. Tinsukia (Assam). - .... Respondents

By Advocate Mr. B.K.Sharma. ... -

G.L.SANGLYINE, ADMINISTRATIVE MEMBER.

JThegappliqant was appointeqfés‘é Signaller in
~the N.F. Railw;y-iﬂlphezscale of Ré,iilO/— - 200/- on
12Q3.;963& Hé.submiﬁﬁgd his application for the purpose
of appointmént'in Fhe‘pOSt,sgating_his age on the basis
of the Matriculation. Certificate dated 29.7.1959 issued
lﬁby the University :of Gauhati in which his age as on
::1.3.1959 was shown as 18 years 2 months. He claims that
this date of birth is 1.1.1945 but due to some error his

age was ‘noted in the admit card and subsequent

'tiMatriculation Certificate as.18‘Years 2 months instead

«e.. oOf
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of 14 years 2 months. Accordingly on this basis, he

applied to the University of Gauhati for correction of

" his age and necessary correction was made by the

University on 10.9.1973 reducing his age to 14 years 2

months as on 1.3.1959. He <claims that after the

‘correction he had submitted an appeal before the

Divisional Superintendent (P),N.F. Railway, Tinsukia
requesting for correcting of his age in his service file
on the basis of the corrected Matriculation Certificate.

There was no response by the respondents but‘when the

matter was taken up by the N.F. Railway Mazdoor Union

the General Manager had decided that the Chief Personnel
Officer would hear the grievance of the applicant and
decide the matter. Personal hearing was accorded to the
applicant on 10.7.1992 and ultimately the applicant was
informed . vide letter No. ES/M-128 dated 21.7.1994 that
there was no room for change of date of his birth at
that stage. Hence this application seeking a direction
to quash the aforesaid letter dated 21.7.1994 and to
direct the respondents to correctﬁhis‘dafe of birth in
his service records basing on his revised Matriculation
Certificate. The respondents have resisted the claim of
the applicant and submitted written statement. They have
stated that the applicant had submitted the application
for the post showing his ége as 18 years 2 months as on
1.3.1959 and this ~ was also supported by  the
Matriculation Cértificate; He had also shown his date
of birth as 1.1.1941 in the application. If the age of
the applicant as per corrected Matriculation Certificate
is correct, the applicant would not have been eligible

on 22.5.1962 to apply for the post as he would be

.. underaged
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underaged._The applicant would also be underaged at the

time of selection and would not have been eligible to

appear in the selection. They categorically deny that the

applicant had appliéd for correction for his age on

25.9.1973.

2. - Learned counsel Mr. R. Dutta appearing for
the applicant submitted that the applicant has got right
to get his recorded date of birth altered and such

alternation can be made by the competent authority of the

W Upinn
respondents when/(is_ supported by genuine documents. In
this case the prayer of the applicant has been supported
by the revised. Matriculation Certificate. He has also
contended that the applicaﬁt had submitted representation
in time to the Divisional Superintendent (R),Tinsukia, who
was his superior. The- matter was also taken up by the
Railway Union since 1984 and the Chief Personnel Officer
had given him a .personal hearing consequent to the order
of the General Manager. Therefore the Railway Authority
was not correct in saying that his date of birth could not
be changed in 1994. He submitted that the applicant is
entitled to have his date of birth changed on the basis of
the revised Matriculation Certificate and his case is
covered by the decision of this Tribunal in the case of
' Namﬂmraﬂjmndr& Chakraborty Vs. Union of 1India & Ors.
reported in 1992 (3) SLJ/CAT/219. He further submitted
that the contention of the respondents that date of birth
cannot be altered as claimed as it would have renderea the
applicant ineligible to apply for the.job as he would be
underaged as on the relevant date is unacceptable as a
minor can also be appointed in service. In this connection
he relies on N.B. Bhowmick Vs. State of West Bengal and

Ors. reported in 1992 (3) SLJ/CAT/77. Mr. B.K.Sharma,

«... learned

N
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learned Railway Counsel, submitted that the application of
the applicant cannot be entertained as it is time barred.
Morepver the app%icant had not oniy shown in his
application for the post that his date of birth was
1.1.1941 but had also recorded the same date of birth in
the first page of his ‘Service Book on l7.7.l963. Further
he submitted that correction of date of birth by the
University without the‘ respondents being parties to the
correction is not binding|on the Railway Administration.
In this connection he has relied oﬁ the following orders

of this Tribunal:-

l. Order dated 13.7.87 in G.C. 216/86

(N.K.Rajkhowa Vs. U.0.I).

2. Order dated 14.6.95 in 0.A. 98/91 (R.C.Barua

VsS. U.0.I).

and 3. Order dated 28.7.95 in O0.A. 77/91 (Narendra

Chandra Das Vs. U.0.I).

He also contended that the case of Shri N.C. Chakraborty
above is not applicable as its facts are distinguishable
from the facts obtaining in the case of the present
application. In that case the'applicant was above minimum
age limit even after correction was .madé and in the
seniority 1list the cbrrected date of birth was shown.

These are not the facts in this: case of the present

application.

3. One of the issues is whether the change in the

date of birth of the applicant effected by the University
is binding on the employer of the applicant. In this case
the date of birth originally recorded in the Matriculation

Certificate was altered by the University on the request

... Of
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of the applicant and his employer was not a party to the
said alteration of date of birth in fhe Matriculation
Certificate. It has been the éonsistent view of this
Tribunal as already held in the above mentioned cases
relied on by the learned Railway Counsel that such change
in the Date of birth is not binding on the employers. The
facts in this case in this respect are similar with the
facts in the above cited cases relied on by the Railway
Counsel. Therefore, in the present case also, respectfully
following the earlier decisions it 1is held that the-
aforesaid. alteration of the date of birth in the

Matriculation Certificate of the applicant is not binding

.on the Railway Administration. The applicant had entered

service in the railway on the basis of his age as given 1in
the Matriculation Certificate as it originally stood. Né
reason has been given in this application why correction
of his age recorded in the Matriculation Certificate was
necessary except a vague statement attributing to some
error. This alleged error has not been specified. Hence it
cannot be scrutinised. The fact however remains that the
University had altered his age recorded in the original
Matriculation Certificate by reducing his age by 4 years
from 18 years 2 months as on 1.3.1959 to 14 years 2
months. The épplicaﬁt was to make request in time before
the Railway Authorities' for their <consideration of
correction of his date of birth recorded in his_service
record after the alteration was made by the University.
The applicant claims that he had submitted a
répresentation dated 25.9.1973 for alteration of his
recorded date of birth. No evidence could however be shown

by- the'.applicanti as, to when was the.

epresentation actually. submitted:

by him.., Annexure-2 . does, not-disclose .as .to-who :had received

RS

... the
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the repriesentation and when it had been received. The
contention of the applicant in the rejoinder that it was
submitted to the station is not supported by the Annexure—2 as
available in records of this O.A. Annexure 2 to thig
Application does not throw any light as nothing is visiblﬁéto
support the receipt stamp, date of receipt and other
particulars. On being asked for a original copy which might
have been retained by the applicant during the course of
hearing Mr. Dutta expressed his inability to show the same for
verification. In the circumstance there is no authentic
evidence to show that the representation was actually
submitted on 25.9.1973 or thereabout. It cannot therefore be
held that the applicant had within reasonable time reckoning
from 1973 taken action for alteration of his date of birth
fecorded in his service records. Thus the contention of the
learned counsel, Mr. Dutta¢that the Employees Union had takén
up the case of the applicant in 1984 or that the General
Manager had thereafter issued ordér to look into the matter is
of no help to ‘the applicant. The matter had once already
become time barred before 1984 and it cannot be revived by
subsequent actions. The. competent authority, Chief Personnel
Officer, had examined the case of the applicant in 1994 after
Hearing the applicant in person and in the circumstance stated
above he is justified to come to the conclusion that the case
for alteration of recorded date of birth of the applicant

could not be accepted.

In the light of discussion in the foregoing
paragraphs I find no merit in the contentions of the applicant
in this original application. The application is dismissed. No

order as to costs.

a>i”“
6! >
(G.L.SANGLY E)fL' ;7 ?2;'

Administrative¢ Member

trd
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( An application under Section 19 of the Administra-

IN THE CENTRAL ADMINISIRATIVE TRIBUNAL : GUWAHATI £

g - 5% %

e

BENCH : GUWAHATI - 3

&

e, Uamamm £1:3 s imut,

‘tive Tribunal Act 1985 )

.‘4"

1.

2e

3

0.A. No. - té 2‘/‘J1995 .

shr i Madusudan Roy Choudhury, Son of
Late M.C. Roy Choudhufy, aged about 50

year s, Supervising Asstt. Station Master,

‘N.F. Railway, Dibrugarh, Assam.

s44 t; Applicant.

- Versusg =

Union of India repregented by

General Manager, NJJF. Railway,

Maligaon, Guwahati - 781011,

&

'General Manager, N.F. Rallway,

Maligaon, Guwahati - 781011,
Chief Per sonal Officer, NXK.,
N,F. Railway, Maligaon,

Guwahati - 781011.

Divisional Railway Manager,
N.,F. Railway, Tinsukia,

P.0., Tinsukia (Assam).

seso o‘ Respondents.

[ 3 *

cont see 2



1. particulars of the Order in which the

' application is made :-

Divisional Railway Manager Tinsukia's
letter No, ES/M=128 d&t..21,07,94 ( Annexure - )
refusing to correct t.hé age of the applicant as per '

i" ’ » matv.:iculat.{gn certificate of University of Guwahatis

2, . - Jurisdiction of the Tribunal :-

The applicant declares that the subject
matter of the Order against which the applicant wants
redressed, is wRikk within the jurisdiction of the

] -
Hon'ble Tribunal, .

3. Limitation $e-

The applicent further declares that’
applicatibn is within the limitation period presc- ‘

ribed in Section 21 of the Administr ative Tribunal

Act 1985, .
4, | . Facts of the Case i
' 4/1. ' That, the humble applicant is a citizen

of India and as such entitled to rights ané protec-

tions guaranteed by the Constitution of Indias.

4/2. . That, the applicant passed the matricu-
i lation examination of the Guwahati University in the

year 1959,

Cont «.. 3.
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4/3. . That, on 12 03.63 the applicant was
e

gppointed as a Signaller in scale RS+ 110/~ - 200/=- -
e '

and posted at Dibrugarh Station of N.LF. Rallway.

The applicant was promoted as leave reserved Asstt,

Station Master in the year 1977 and his post was up—

gr aded to that of 3uper visor Agstt. Station Master

in the year 1984, The applicant is still working as

Supervislmg Agstt. Stat:cn Master at- Dibrugarh

Station and his present pay of Rse 2, OOO/-.

4/4¢ | ‘;Tﬁat, the dete{of the applicant is
01.01, 19é5 but due to some error the age of the
applicant in the admit Cero and subsequent Maty i=
¢culation Certlflcate_was shown as 18 year 2 months

instead of 14 years 2 months. The applicant applied

“to the Guwahati Univer sity for correction of his

age and the Registrar Guwahati Univer sity on 10. 9 73
e

Iwas yxxxaﬁxku pleased to correct the age of the

applicaht to 14 years 2 months as on 1,3.1959,

A copy of the corrected matriqulatlcn
Certificate is annexed herewith as

ANNEXURE ~ A/1l.

4[5;' . ‘Phat, at the time of epplyiﬁg for tﬁe
post' of Signaller'the applicant’mentioned‘his xe
as per the natrlculaulon certlficate before its

corrcctlon. After the ace was corrected by the

jRegisprax’Guwahati University,'the applicant

Cont. ) 4,
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‘épplied to the Divisional Superintendent ( the
- post which has since re-designated as Divisional
Railway»Manager ) N. F. Railway, Tinsqkia.on

5.09. 73 for correctlon of his age 'in’ the ser vice

A copy of the said application is

annexed herewith as ANNTXURE - A2,

4/6.  That, as no response what so ever was '

received a number of remlnders were issued by the

anplicant for early dlsposa1 of hls repre sentation

dated 25.09,73,

4/7., That, as no actién was taken, the
applicant uitimately‘subﬁitﬁed tﬁé matter to N.F,
Railway Mazdur Union, a registered tradevUniqﬁ of

4 the Railway‘e?ployees of'N.F: Railway,aas the said -
Union took up the matter with the Gener al Manager
and ulﬁimately includédvthé issue in the quarterly
Permanent ﬁegOtiatiné Mechinery ( in shdrt PNM )
meetihg in wnicn it Qas‘decided'that the Chief
Peréonal Officer“will’hear the grievances~of the
gpplicant and then will decided the matter. Accord-

imgly) the applicant was given a personal hearing

" by the Chief Personal Officer { respondent No. 3 )-

\

on 10.07,92,
e TR
, 4/8. ' That, as no decision what go ever was

received by the appllcant he persuadas the matter
3:

Cont ..+ Se
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and was ultimately informed by the Divisional
Railway Manajer, NLF. RailWay;‘finsukia under

letter No, ES/M-128 dt. 21.07.94, that the

s ————,

Chief Personal Officer is convinced tfiat there
is no room for change the date of birth of the

applicant at this~$tagef

~ ' ’A copy of the said letter dt.21.,7.94

is‘annéxed herewith as ANNEXURE - 3/3,

5. Ground for Relief 2

5/1. For that tha impunged orders are bad
.iﬁ law and fact as the applicant’s acﬁﬁal date of
birth as per Matriculation Certificate was not
recorded. The Rallway Administration has no.auth-
ority to deny thevépplicant‘s iegitimate and right-

_ful claim,

5/24 For that the Railway authority acted
arbitrarily and capriciously to deprive the appli-

cant from his legitimate claim,

’

5/3. ‘ For that the applicant will suffer
irreparable loss if he is retired a premature

date, |

5/4, For that there is no basis why the

Railwéy-Administratibn will not accept the

Cont +a.a 6.
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correction of the age recorded in the Matr iculation
Certificate by University authority and thus dep-

riving the applicantvfrom the_legitimate right

 which violates the Article 14 of the Constitution

of India.

5)5. . For that the Matriculétion Cértifi-.
cate is Ehe vital documents fof the proof of
correct 3%6 @ and the same'cadnot be rejected by
Railway Administraﬁion without any reasonable |

grounds.,

5/6 - For that in any view of the matter

under the fact and circumstances of the case the
applicart deserve a direction/order(s) from this
Hon'ble Tribunal in gzanting';eliéf as sbught_%or

hereinafter.,

5/7. For that the order of Chief Personal
Officer is whimsical aﬁd arbitrary and not based
on any reason what so ever. and violative of

Principles of natural justice.

6. " Relief Sought for 3=

The applicant humbly prays for quashing
the impugned Order at Annexure - A/3 passed by the

Chief Perspnal Officer, N,F. Railway, Maligaon and

COnt L3R I ) 70

(ZAY
N
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for issuing directions to the respondents to
correct the date of birth of the applicant as

per Matriculation Certificate.

1

7. Details of the remedies exhausted . :-

The applicant_dec;ares'that he was
availed ‘all the rmmedies avéilable‘to him under
the relevant service rules and he has no other
alternative and efficac1ous remedy except by way

of Flllno this application,

Ba Matters previously filed or pending
: before any other Courts -

The applicant further declaresﬂthat he
had not previously filed any application, Writ
appli¢ation Or any other suit regarding thé matter
in regpect of thch this application'ié made,before

any other Court/Tribunal,

9, Interim Relief :-

N I L L
-10.  Particulars of application fees paid :-

I.P.O No, 514543  dt, 21.04.95

For a sum of Rs. 50/~ is enclosed,

Cont ,.. 8,



L 13
(o3]
~

t VERIFICATTION

I, shri Madusudan Roy Choudhufy, Son
of Late M,C. & Roy Choudhury, aged about 50 years,

working as Supervising Asstt. F’tat'ion Master,

- N,F. Railway, Dibrugarh do hereby verlfy that the

statements made in paragraohs 1, 4, 6, 7, 8 & 10
are true to my knowledge and rests are my humble
submission to this Hon'ble Trlbunal and I have

not suppresseo any fact.

Ca W

Signature of the Applicant.

Dated s . F-95

Place i brviaguh—
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The Divisdonal Supdt. ()
1 Fo hailway, Tinsukir,
Dte 25.0.73

Sir, _ «
Subt= Appenl for correction of rpo 4n the ser-ico fils
as per corroched certiffentics ‘

vith due respent nnd hunble sthmisodn. I vor to lay befbiw
you the follovAng fow linos fur your kind condidoration.

‘That str, 7 am sulmitr 4ag horevith one attested copy of mr
corrected Matriculatfon certidicato bolng corraoted by tho Recisteror,
srahatd Uanjvorstty vith a forwrding lotter stated the cause of coyro~
ction,

Theroforo, 'f"hopa, you will congdder my cR8o and neceasary
ar:nancement may plerco be made 4n this rogards se that my age be
corrected 4n the service file me por corrooted certificate,

S . \ ) er,
Sres WO U o¢ . ﬁ E\cw\a‘..
M(/’ k u‘f . rlr
e b e
oy M fours faithlully,

. )
M_a,&{QlM,Q(AJZo\W‘ Ko d
' ¢ A ow i CY .
(gﬂ DEHRT
g S);%‘fﬁ

-

ok ey
it
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e oo _ 0.,A., No. 162/95

M (QC . s \
N AN kY Shri M.S. Roy Choudhury
ie . /

o 72 A ~ - Versus = -

P}

e ITPA

- . Union of India & Ors.

Jy. Chief Parconn Offi:f“-'

. 7 WRITTEN STATEMENT ON'BEHAB?OF THE RESPONDENTS
Thg'anséwering respohdents beg to state as follows
1. That the respondents have gone through the copy
of the application on which the abovencted O.,A. Has been
registered.and have understcod the contents thereof. Save
and except the statements which are specifielly admitted
héreihbelow, other statements made in the O.A. are catego-
ricaliy denied.‘Further the statements which are not borne

on records are also denied.

- 2. That with regard to thé statements made in paragraphs
4 1 to 4,- of the 0. A., the answering respondents @0 not
admit anything ‘contrary to -the relevant recordd. The

applicant was appointed in the Railway service on the basis
; P . ‘
e - ,

*"7of the application submitted by him against Employment
Notice No.1/62 Category No. 5 dated 28,5.62 with a Matricula
tion certificate attestod by a Gazetted Offlcer which

indicated his aoe as 18 years 2 months oh lst March 1959.
—————— - =

'In the 'Bate of birth", column, the applicent mentioned his

- ——

date of birth as 1.1.81. With the corrected date of birth

‘Aavuuﬁ~%ka» the age of the applican% would have been 14 years 2 months a

PQ"’NM v s,\oL ﬂur\’“\%‘[

b W o k,.t-wu\“"" . -
be Auwed TS R apply for any.Goverﬁment post. On 22,5.62, he would

on 1st March 1959aad thus would have been under-aged so as

‘4 have been 16 _years 4 months 21 days making him ineligible

T mule to apply for the post Thu< he could not have been appointed

31.{5k' as a Signaller on the ba31§'of.such date of birth. Further

X[ 0 . ~ contd...P/Z
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from the first page of Service Book it is clear that
he has admitted his date of birth as lst January 1941 ;:Q
with hisclear signature and thumb and fingers impressioné%
If the corrected age in the Matriculation certificate is

taken into account, the applicant would have been seventeen

B o N

years 10 months 19 days at the time of selection makfﬁg j<

him 1nellglble to appear in the selection.

‘?//// ' N Copies of the original application, mark-sheet

and first page of the Servie Book are annexed

‘herewith as ANNEXURES-A, B and C respectively.

3e ; That Wlth regard to. the statements made in paragraph

4,5 of the 0.,A., it is submltted that haq he submitted
Tl

- the corrected Matriculation certlflcate of 19732, the
e s :

i? applicant wOuld hot have been allowed to appear in the

selection belng under~uged. It is categorically denied

i o PR

that the apvllcant had applied for correction of his age

v —a

~

= s

on 25,9.73 ”he appllcant is put to the strictest proof
.gﬁvtherepf. No such application was ever received in the

office and the same is also not- traceable in his 'P!

case.

4, That with regard to the statements made in paragraph
4.6 of the O.A. while reiterating and reaffirming the
statements made hereinabo§e, the answering reapondenta

beg fo.state that the statements made by the applicant
being vague, no effective reply can be given. As already

stated above, no re@reeentation dated 25.9.73 was received

in the office.

5. Thaf with regard to the statements made in paragraph

4.7 and 4.8 ef the applicatibn; the contentions made by the

L3

Cor):tdo .o tP/3Q



"applicant?are denied. The Railway administration itse

-3 - ' - v

™
.i- o }F.:'a‘:

tv. Chirf P-ra2onnal (

moved the case and on careful examination of the same,
communicated the decision thereof to the applicant vide

letter dated 20.8.92 and .21.7.94. The applicant has sufpress

" the fact of issuance of the letter dated 20.8.92 in his

B.A, ' ‘

6. That the requndents state that in Qiew of the facts
and circuﬁstances stated above, no case has been made out
for alteration of the'dete of birth and the instant O.A.

is liable to be dismissed with cost. None of the grounds
taken by the applicant in the instant O.A. are sustainable
and the reliefs.ae prayed for is not admissible to :he

applicant. Aceordingly, the instant 0.A. may please be

dismissed with cost.

VERIFPFICATTION

I, Shri C .- W . aged about 8 ) years

. by occupation Rail‘w}vay service, working as De?v‘ﬂ"a !ﬁkp"“ﬂ'”&g
| of the N.F. Rallway Admiristration, do hereby solemnly

.ﬁﬂ affirm and verify that the statements made in Daragranhs

1 are true to my knowledge ; those ‘made in paragraphs 3,4,5
are, true to my information being based on records and the
rest are my humble'sdbmiseidns before this Hon'ble Tribunal

I have not suppressed any material facte.

_And I sign this verification, on this the

?‘\ .
day of »8 May 1996 at Guwahati. (‘J‘/\/
o . : {Lﬂb
r . . “ W
| T ‘ -~ Jy. Chief Personnai Officc tGes’

v ge & WA, qrea.
N. F. Raliway. Msligsoe .
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I certify that Madhusudan Hoy

aged 18 years 2 months on the First of March, 195

the Matriculation Examination, 1959

was placed in the ‘hird Division.

GAUHATT ASSAM
The 29th Judy 1959,
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ANNEXURE-C ,

SERVICE BOOK

(c G PAGE)
Neme in ,fU'll(B lock Capital) SRI MADHUSUD &Y ROY CHOUDIURY.
Father' s nencs Lete Mohim Chondra Roy Choudhury.
Nationality/Ceste/Religbon: Indiens

Domicile &g csteblished:

Residence(in full) Malugrem, P.0.Silcher,Di strict-Cachfr. Asstr

Datc of birth s 1st Jonuery,1941(First Januerry ninctecn fourtyone

Plscc of birth: Baramsol, Sylhet. District Syllct.
Fducational qualifiention: Matriculate.

Prascd M.A. in Feo,(2nd cless)in 1970.

. Pcrsonel nark for 1dentificntion:(1}f0ne mole on the left side

of the nosce

(2) One cut hnrk on the left knac

19, Left hond thurb and finger irpressiond

Little fingers Ring fingors
Thumbs
Middle fingers Forc finger:

11, Height 5' feet 4" inches.

12, Signoture of the Governnment sorvonts Madhu gsudon Roy Choudhurye.

17.7.63.

13. Signoture ond designation of

the Heed of the office or 8d/-
othcr attesting Officer.

Attested

sd/-
Asstt Pcrsonncl Officere

N
€ s
X P



Sﬁg&ﬁ%&\évﬁqb

original application No 162 of 1295
AND

IN TIE MATTEL QF

Madhmsndhan Roy Choudhury ......ipplicant
Versus
Union of India & (TSs eoeencs ResPondentS.
and
i s MalTER QF

Re joinder to the application in response
writtem shatement submitted by the respondents,

The applicant humbly begs to submit as undersw
1, That‘with regard to statement made in para 2 of
the written statement the applicant begs to submit
that as stated in pura @/5 of the application the
applicant at Fhe time oi applying for t.e post of
Signaller mcntioned his age as per the age recorded
in the matriculation certificate as iﬁ wés then i.c
prior to its corrcection by the Gauhati University,

Subzequently on 10.9.73,, Gauhatl University annunced

Contd P/2.
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in the Assam Tribune of 1,3,69 that'the wrong {age Tecorded
in the Matriculation pertifiéate can be cbrrected through
abpliwation thraigh the head on?hstitution from ﬁhich

the candidate appcared in the Matriculation Examination,

The applicant aécordingl& moved the Gauhati University
through the head of the institution in which he studied

for correction of his age along with his horoscope, birth
certificate and an aifidavit from his'gurdian. The head

of the institutioh in which the applicant studieé submitted

the papers to the Gauhati University for correction of the

age of the applicant after filling and signing the form ,

*

" The documents were submitted in original and no photostat
Copy could be retained as the facility was not available

. then, However on enquiry it ié uhderstood from the university

that correction papers of 1973 are still available there,
2. That with regard to statements made in paras 3 and 4
oi the written statement, the applicant begs to submit
that the representation dated 25.9;%5'(Annex.-A/2) was
submitted to the Séation and dGSpétéhed with seal, Kon
availability of it in the ‘'P'case of the applicant shows

that the same was not even connected and properly filed,

Contd. . CP/3Q
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3. That in respect of para 5 Qf the written statement
the applicant begs to submt tnaf no letter dated 20.8.92
Wwas received by the applicant as such question of his
supfession &f of the same does hot arisa,
4, That the applicaht begs fo submit that the I{on'ble
Tritural may be pleased to eall for the records of
the Gauhati University relatigg.to correctibn of age
of the applicant for perusal ifaeemed fit,
On the .faéts and circumstances~ as stated
abové and 1in the appiication; the applica-
nt bégs to submit that ‘tﬁe Hon'ble Tribunal
may be pleased fo grant the relief sought
in’ the gppliéation on the basis of the
of the above érhpleaséa tq,call for the
recordé from the Gauﬁati Universitﬁ per-
taining to the corzgctiop of age of the
applicant and then gréﬁfithe rélief for
which act of kindness the‘applicant shall

ever {~i..pray.
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VERIFICATION
I, shri Madusudan Roy Choudhury, son of late

M,C .m0y Choudhury, aged about 51 years, working

b e~x msing SrabanMarnge,
as siagos_mm“ gﬁm;tendea dent N, F,Railway, Dibru-
v Sete
garh do hereby verify that the statements made

in paras 1,2 and 3 are true to my knovwledge and the

are my submissions to the Hon'ble Tribunal,

Dated, the |oWul
S 1996‘. Wuly

Madim S dor Roa Chen Rucsy,

Signat ure of theyapplicant.
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